IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHT.

Regn.No. QA 30'7/86 : Date of decision:28§ép5i;§g92

Shri KjKs Jha : A e ofsApplicant
vsiy

Union of India . ‘ islslsRespondents

For the Applicant lslsieNOn €

For the Respondent isfslsNone

CORAM:

The Hon'ble Mr. P K. KARTHA, VICE CHARMAN(J)
The Hon'ble Mr. Ik RASGOTRA,; ADMINISTRATIVE MEMEER

1. Whether Reporters of local papers may be allowed
to see the Judgment?

‘ o 2. To be referred to the Reporters or not?

JUDGMENT (CBAL )
(of the Bench delivered by Hon'ble Shri Pg&@gKértha,
Vice Chairmanzﬁ))
When this case was called none appeared for the

partiess The case is dismissed for default and none

prosecut ionf:

XANNA—
(PrKs KARTHA)
VICE CHAIRMAN(J)
28/,051,1992
RKS
280592
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